
 

State vs. Esrail 

FIR no. 150/2021 

PS Preet Vihar 

U/s 380/457/411/34 IPC 

 

02.06.2021 

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021 as well as Office Order 

no. 6/R/RG/DHC/2021 dated  14.05.2021, issued by Hon’ble 

High Court of Delhi.  

  

This is a bail application u/s 437 Cr.P.C moved on behalf of 

the applicant/accused for grant of bail/interim bail 

  

Present: Ld. APP for the State. 

  Sh. Mohd. Azizullah, ld. counsel for the applicant/ 

  accused.    

  IO SI Laukesh through VC.  

 

  Accused is stated to be in JC.  

  Submissions heard.  Reply perused.  

  It is submitted by the IO that TIP of the recovered 

articles is yet to be conducted and some time is required.  

  At request of ld. defence counsel, put up this 

application for filing fresh reply to the bail application by the IO 

after completion of the TIP Proceedings on 08.06.2021.  

   

(PANKAJ ARORA) 

     ACMM (EAST)/KKD/02.06.2021 



 

State vs. Ajay s/o Balbir Singh 

FIR no. 07/2021 

PS Preet Vihar 

U/s 387/506/34 IPC 

 

02.06.2021 

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021 as well as Office Order 

no. 6/R/RG/DHC/2021 dated  14.05.2021, issued by Hon’ble 

High Court of Delhi.  

  

This is a bail application u/s 437 Cr.P.C moved on behalf of 

the applicant/accused.   

  

Present: Ld. APP for the State. 

  Sh. S.N. Jha, ld. LAC for the applicant/accused.  

  Accused is stated to be in JC.  

  It is submitted by ld. LAC for the applicant/ 

accused that he is innocent and has been falsely implicated in 

the matter and he is in J.C since 26.02.2021 and he has 

undergone  incarceration for a period of about 3 months and 7 

days.  It is further submitted that applicant/accused is having 

clean antecedents and is not having any previous involvement in 

any other case. It is further submitted that the  investigation qua 

the accused has also been completed and charge sheet has also 

been filed. It is further submitted that applicant’s case is fully 

covered as per the guidelines issued by the Hon’ble High Power 

Committee (HPC)  vide minutes of meetings dated 04.05.2021 

for effective implementation of directions issued by the Hon’ble 

Supreme Court of India in Suo Moto Petition no. 1/2020. 



 

Hence, it is prayed, that accused/ applicant may be granted 

interim bail. 

  Ld. APP opposed the bail applications and requests 

for dismissal of the same. 

  I have heard rival submissions and perused the 

reply.  

  Considering the fact that the investigation in the 

present case is complete, co-accused Satya has also been 

arrested and also keeping in view the present Covid-19 

Pandemic scenario, the applicant/accused deserves to be granted 

interim bail for a period of 60 days.  Accordingly, the accused/ 

applicant is hereby granted interim bail for a period of 60 days 

w.e.f. the date of his release  on furnishing a bail   bond in the 

sum of Rs. 25,000/-  with one surety in the like amount to the 

satisfaction of ld. M.M/Duty M.M/Link M.M. The 

applicant/accused shall surrender before the Jail Superintendent 

concerned after expiry of interim bail period. With these 

observations, application stands disposed of.  

  Digitally signed copy of the order be sent to the  

Jail Superintendent concerned,  for necessary information and 

compliance, if any and to supply the copy to the accused.  

  Copy be given dasti  to the ld. LAC. 

   

(PANKAJ ARORA) 

     ACMM (EAST)/KKD/02.06.2021 



 

State vs. Haider Sultan 

FIR no. 84/2021 

PS Preet Vihar 

U/s 379/356/411 IPC 

 

02.06.2021 

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021 as well as Office Order 

no. 6/R/RG/DHC/2021 dated  14.05.2021, issued by Hon’ble 

High Court of Delhi.  

  

This is a bail application u/s 437 Cr.P.C moved on behalf of 

the applicant/accused.   

  

Present: Ld. APP for the State. 

  Sh. S.S. Rawat, ld. counsel for the applicant/  

  accused.  

  Accused is stated to be in JC.  

  It is submitted by ld. counsel for the applicant/ 

accused that he is innocent and has been falsely implicated in 

the matter and he is in J.C since 02.04.2021.  It is further 

submitted that an attempt is being made by the police officials 

to falsely implicate the applicant/accused in many unsolved 

cases.  It is further submitted that investigation in the matter is 

already complete and the charge sheet has also been filed by the 

IO after getting to know about filing of the present bail 

application. It is further submitted that applicant’s case is fully 

covered as per the guidelines issued by the Hon’ble High Power 

Committee (HPC)  vide minutes of meetings dated 04.05.2021 

for effective implementation of directions issued by the Hon’ble 



 

Supreme Court of India in Suo Moto Petition no. 1/2020. 

Hence, it is prayed, that accused/ applicant may be granted 

interim bail. 

  Ld. APP opposed the bail applications and requests 

for dismissal of the same. 

  I have heard rival submissions and perused the 

reply.  

  Considering the fact that the investigation in the 

present case is complete, charge sheet has also been filed and 

also keeping in view the present Covid-19 Pandemic scenario, 

the applicant/accused deserves to be granted interim bail for a 

period of 60 days.  Accordingly, the accused/ applicant is 

hereby granted interim bail for a period of 60 days w.e.f the 

date of his release  on furnishing a bail   bond in the sum of Rs. 

20,000/-  with one surety in the like amount to the satisfaction 

of ld. M.M/Duty M.M/Link M.M. The applicant/accused shall 

surrender before the Jail Superintendent concerned after expiry 

of interim bail period. With these observations, application 

stands disposed of.  

  Digitally signed copy of the order be sent to the  

Jail Superintendent concerned,  for necessary information and 

compliance, if any and to supply the copy to the accused.  

  Copy be given dasti  to the ld. counsel.    

(PANKAJ ARORA) 

     ACMM (EAST)/KKD/02.06.2021 



 

State vs. Raj Kumar  

E. FIR no. 027169/2019 

PS New Ashok Nagar 

U/s  379   IPC 

 

02.06.2021  

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021 as well as Office Order 

no. 6/R/RG/DHC/2021 dated  14.05.2021, issued by Hon’ble 

High Court of Delhi.  

  

This is a bail application u/s 437 Cr.P.C moved on behalf of 

the applicant/accused.    

 

Present: Ld. APP for the State. 

  Sh. S.N. Jha, ld. LAC for the applicant/ 

  accused.   

  IO HC Yudhvir through VC.  

  The accused is stated to be in J.C.  

 

 

  It is submitted by ld. LAC for the 

applicant/accused that he is innocent, but he  has been falsely 

implicated in the matter and he is  in custody.  It is submitted  

by ld. Counsel  for the applicant/accused that nothing has been 

recovered from the applicant/accused and  investigation qua the 

accused has also been completed,  hence  no   fruitful   purpose   

would   be  served   by keeping the accused/applicant in 

custody.  It is further submitted that present application has 

been filed on behalf of the applicant/accused through Jail 

Superintendent concerned on the recommendations made by the 



 

Hon’ble High Power Committee ( HPC)  vide minutes of 

meetings dated 04.05.2021 for effective implementation of 

directions issued by the Hon’ble Supreme Court of India in Suo 

Moto Petition no. 1/2020.  Hence, it is prayed, that accused/ 

applicant may be granted bail. 

  As per the reply to the application filed by the IO, 

the applicant/accused has not yet been arrested in the aforesaid 

case.  

  Under these circumstances, question of granting 

bail to the applicant/accused does not arise.  Accordingly, the 

bail application of the applicant/accused stands dismissed being 

pre-mature.   

  Digitally signed copy of the order be sent to the   

Jail Superintendent concerned, for necessary information and 

compliance, if any and to supply the copy to the accused.  

  Copy be given dasti  to the ld. LAC.  

  

 (PANKAJ ARORA) 

     ACMM (EAST)/KKD/02.06.2021  



 

State vs. Kanhiya 

E. FIR no. 027169/2019 

PS New Ashok Nagar 

U/s  379   IPC 

 

02.06.2021  

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 5/R/RG/DHC/2021 

dated  23.04.2021 as well as Office Order no. 6/R/RG/DHC/2021 

dated  14.05.2021, issued by Hon’ble High Court of Delhi.  

  

This is a bail application u/s 437 Cr.P.C moved on behalf of the 

applicant/accused.    

 

Present: Ld. APP for the State. 

  None for the applicant/accused.  

  IO HC Yudhvir through VC.  

 

  As per the reply to the application filed by the IO, the 

applicant/accused has not yet been arrested in the aforesaid case.  

  Under these circumstances, question of granting bail to 

the applicant/accused does not arise.  Accordingly, the bail 

application of the applicant/accused stands dismissed being pre-

mature.   

  Digitally signed copy of the order be sent to the   Jail 

Superintendent concerned, for necessary information and 

compliance, if any and to supply the copy to the accused.  

  Copy be given dasti  to the ld. counsel.   

 

 

 (PANKAJ ARORA) 

     ACMM (EAST)/KKD/02.06.2021  



 

State vs. Kanhiya 

FIR no. 7033/2019 

PS New Ashok Nagar 

U/s  379/411/34   IPC 

 

02.06.2021  

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 5/R/RG/DHC/2021 

dated  23.04.2021 as well as Office Order no. 6/R/RG/DHC/2021 

dated  14.05.2021, issued by Hon’ble High Court of Delhi.  

  

This is a bail application u/s 437 Cr.P.C moved on behalf of the 

applicant/accused.    

Present: Ld. APP for the State. 

  None for the applicant/accused.  

  IO through VC.  

  As per the reply to the application filed by the IO, no 

such FIR has been registered in PS New Ashok Nagar  and 

applicant/accused, mentioned in the application, has also not been 

arrested in the aforesaid case.  

  Under these circumstances, question of granting bail to 

the applicant/accused does not arise.  Accordingly, the bail 

application of the applicant/accused is not maintainable and  the 

same stands dismissed.   

  Digitally signed copy of the order be sent to the   Jail 

Superintendent concerned, for necessary information and 

compliance, if any and to supply the copy to the accused.  

  Copy be given dasti  to the ld. counsel.  

 

 

 (PANKAJ ARORA) 

     ACMM (EAST)/KKD/02.06.2021  



 

State vs. Sunny 

FIR no. 333/2020 

PS New Ashok Nagar 

U/s  356/379/411/34 IPC 

 

02.06.2021  

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021 as well as Office Order 

no. 6/R/RG/DHC/2021 dated  14.05.2021, issued by Hon’ble 

High Court of Delhi.  

  

This is a bail application u/s 437 Cr.P.C moved on behalf of 

the applicant/accused.    

Present: Ld. APP for the State. 

  None for the applicant/accused.  

  IO HC Yudhvir through VC.  

  At this stage, Sh. S.K. Gaur, ld. LAC has joined 

the proceedings through VC and apprised that applicant/accused 

has already granted interim bail for a period of 90 days vide 

order dated 21.05.2021 passed by Ms. Ritu Singh,  Ld. 

Additional Duty M.M.  

  In view of the submissions made by ld. LAC and 

the fact that nobody has appeared on behalf of applicant, the 

bail application of the applicant/accused is not maintainable and 

the same stands dismissed.   

   

 (PANKAJ ARORA) 

     ACMM (EAST)/KKD/02.06.2021  
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